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The applicant hac agroroachsed this Tribunal with the

grievance that the respondents have withheld an amaunt of

oo . , L
A”c,a?,:ﬂ.ﬁ;’_ from the arplicant's settloment duss and commutaiion

n“u >
value of his prrcion o The Crunsel for tho resgondantss put in

amn appearance. No reply has been filed, The counsel for the

respondenits states that XR the afore~mentioned amount  could
not be pald to the arpllicant  since disciplinary proceedings
were initizted against the grlicant few weeks before hig
ratiremeﬁt. The enguiry officer zubmitted his ravort 9n
5-4-30 hnlding that the ar-licant is ':a;tly auilty and

partly not guilty? and that in why  Lnoe amount was withheld,

e The learned counusel for the praspondents states that
far payine the arrears =f commutted pensicng the metior Is

heing processed,

3. TF the raovment has not been made already, the same shall
Aty ‘\( . 3 - . -

he padd within one momth from the date of communication af thig

. ey it N - Y 4 ITh
srder by the arplicant tro tho Rallway  and the aprlicant shall

submit a\due certificate to th%é effect,

N The lcarned counsel for the aprlicant atates that)in the
C»\,‘.L\.\m‘ «.i

circumstances of the case} the arp-licsnt 1s lHab¥e to et some

intersst on the afore-mentioned amount, Keeping in view the facts
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Af tha case, it is not g fit case for paying interest, with the
: - of
above absarvations the applicati-n is disposaqiyithout any order

as to ecosts,
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